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MA 800/2002 \
OA 518/20p2

Present s Sh, 5.K Gupta, 1d, counsel for the applicant,
Sh, R,P «Aggarwval, 1d, counsel for the respondents,

Heard S/Sh, S.K.Gupta,-1d, counsel for the appiicant and R, P,
Aggarwal, 1d, counsel for the respondents,
2, Uuring the hearing Sh, S.K,Gupta, 1d., counsel pointed out | ]
that the Tribunal whije passing the order on 22-2-2002, te— .
dispesse—of OA 518/2002, had directed Tespondent No,2 i,e, Chief ‘ j

Post Master General, Delhi Circle, ’Neu Delhi - 1 to consider the
comprehensive and self-contained representatlon of the applicant

and dispose it of by means of detailed reaS®ae@ and speaking
order within two weeks from the date of receipt of such representlon
However, the Tepresentation filed by t he applicant was disposedof ¥
by Director of Postal Serviceuho was not the respondent Np,2 and b
competent to deal with Tepresentation in terms of Tribunal's |
order dated 22-2-2002, Sh, Gupta further points oyt that t hisugs

in violation of the Tribunal's order,

3. Replying on behalf .of the respondents, Sh, R, P «Aggarwal, )

ld, counse] pointed @it that the Tribunal's order was complied
with by the order passed by Sh, Kharkwal, Director of Postal
Services whe was a senior officer in the DelhiLPircle. Houever,
following the filing of this MA, Chief Post Master General
(respondent No,.2) has passed an order on 7-6-2002 which was in

full compliance of the Tribynal's directions, Sh, Gupta, 1d. cansel
points out at this stage that the order passed by Lhief Post Master
Gene®gl did not Tepresent the full and proper compliance of the

Tribunal's order as ituw as only a reiteration and addition by the

— —




- )
law and, therefore, a direction has to be issued that"the Chief \
Post Master General himself should deal with the representation
independently and teke the decision, Sh, Aggarwal, 1d, counsel
states that the same would be done, for which he sought two months

time,
NN
4, ¥ faye carefully considered the matter, Perusal of the Tribunal

order dated 22-2-2002 makes it clear that the consideration of (7
of the representation to be filed by the applicant was to be done
by the Chief Post Master Genperal who was respondent No,2 and not
by any other functionary, Director of Postal Services is no doubt
a senior officer pf the Postal Deptt,, but he is someone two wrungs
in the offid al h¥¥arch/ below the Chief Post Master Geneval,
Consideration of the representation and its disposal by t he Directér
of Postal Services does hot aﬁount to the compliance of the Trilmnal':
order, The fact that the Chisf Post Master Gene:al on a subsequent
date i,e, 7=6-2002 continued and supplemented the earlier orderof
the Director, also doses not?Zéég%?%j%%ia?%g;irement of law, Trimnal's
order called for the considerationof the reprssentakion by the
Chief Post Master Genseral independently and on his own and till the
same is done, Tribunal's order could not be treated as having />
been duly complied, Therefore, the respondent No,2 i,e, Chief
Post Master General is granted oéggﬁgggﬁzé tims from today for
issuing @ fresh, detailed and speaking order after cjﬁéigvf%
the representation in the light of law and instructions on ths
subject,

5., MA 800/2002 is accordingly disposed of, Issue DASTI,

b
( SHANKER RAJU )
MEMBER (3J)




